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Consultant (Judicial),
Hon'ble National Green Tribunal,
New Delhi.
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........ 5. Respondent no. 5 is directed to file additional reply and the Joint Committee is
directed to file additional report regarding compliance with the same within one month
through E-filing portal (not through E- mail) in the form of searchable PDF/OCR Support
PDF (not in the form of Image PDF).

6. List for further consideration on 02.02.2024.

7. Since due compliance is yet to be made by respondent no. 5, till further orders to the
contrary respondent no. 5 is restrained from carrying out any further mining activity in
the mining site leased out to it.

8. The District Magistrate and the Superintendent of Police Pithoragarh are also directed
to take appropriate steps to ensure that no further mining take place in the mining site
in question.
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gfafeft Shri Rahul Verma, Additional Advocate General, State of
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........ 5. Respondent no. 5 is directed to file additional reply and the Joint Committee is
directed to file additional report regarding compliance with the same within one month
through E-filing portal (not through E- mail) in the form of searchable PDF/OCR Support
PDF (not in the form of Image PDF).

6. List for further consideration on 02.02.2024.

7. Since due compliance is yet to be made by respondent no. 5, till further orders to the
contrary respondent no. 5 is restrained from carrying out any further mining activity in
the mining site leased out to it.

8. The District Magistrate and the Superintendent of Police Pithoragarh are also directed
to take appropriate steps to ensure that no further mining take place in the mining site
in question.
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....... .3. Verification Report has been filed by the Joint Committee vide email dated 07.12.2023

4. We find that in the Verification Report the Joint Committee has made some
recommendations which are yet to be complied with,

5. Respondent no. S is directed to file additianal reply and the Joint Committee is directed to file
additional report regarding compliance with the same within one month through E-filing portal
(not through E- mail) in the form of searchable PDF/OCR Support POF (not in the form of Image

PDF).
6. List for further consideration on 02.02.2024.
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................ In view of the mandate in Section 20 of the National Green Tribunal

‘Act, 2010 requiring this Tribunal to apply precautionary principle and serious

environmental violations alleged to have been made by the responde'ﬁt no. 5,

respondent no. 5 is restrained till further orders from carrying out any further mining

activity in the mining site leased out to it. ' .

The District Magistrate and the Superintendent of Police, Pithoragarh are

also directed to take appropriate steps to ensure that no further mining takes place in
the mining site in question. :

. ST A0 I ERT wifdreRer gRT Wik e & srurer ¥ #o
ﬁo@oﬁﬁwﬁoﬁmﬁ#ﬁm@,ﬁmﬁ%ﬁo—mwwﬁmwﬁ,
gegTl, SMus fIURME & ga1 § ym goiar, aellel §IIN), SMug feiRTTe
ST 17.967 B0 YA W Wipd AR B @ qe ¥ @6/ PRl ol
3R st % ufrafd frar S & |

SU Rrenferer, §7wm v Rer @m o, feiknre uw
ghRad o @ Saa W wd W oaflm aRw aw Rl UeR @
G /Rl ard 9 89 urd | :

¢ femmier Riawr [, 2023
i ﬁaﬁ)w
AT - ‘;Fla”%lil, 4
» Rorenfre:, e
i 28T 5o 19.13423 - DOy RN, Rk, "
. ) AEGT-23S 8 / A9 / 2022—23 a1 Ryam= 49 |, 2023
b wfafer =i @1 Jemmet vd smavas sria o 9 —
gt arefiere, fediRmrg | |
S fSTerieren, Jaey |

fS7er @ e, o vd wived fvrT, ReiRerg | |
Ho wolo fFReT Wo o7 v RiE ewid), Farh fo-54 o/ BT B
qQ, geg™I, S9de feiRmre |

2 - . ( -

AN~




2

486

Fraterg RrenRer, kg |
- YQS T/ d—w /202223 fie w93, 2023

1. 99 Rrenfier, T7RR | Ldl~{ll |
2. ﬁwwa@wﬂww%ﬂﬁmﬂ fAeiRTE |

fawa - moWsﬁaaﬁmw%ﬁﬁﬁﬁmwmﬁw—m/zozs?ﬁ
Riz TR T3 o1 999 Vo Rig TWE O3 o § w0 wehd sRa aifrwer
BT faFi® 13.12.2023 & U & W= |
SR Rvas T 39 Sy B ey WE—2358 / M- /202223
i fRyaR 19, 2023w.zmuwmmmaﬁ,mmmméﬁmo
Wﬁﬁamﬁéﬁﬁﬁmqﬁﬁmﬁ%mﬁﬁoﬁo@ommsﬁ
o Rig TR, Frarl dlo-s4 ot B B g, gege, wu feikve @ uer A
maﬁm,m@a_mﬁ,mﬁ@wraaﬁwﬁaw.gw%o@w%@mﬁa%
T ved ¥ @ / P art aifte sl qe sfafd e | ’ ,
=g T § Swie gwet ¥ Ao sy sRa sftexer 78 Reeh g fAr®
13122023 BT TIRA Y B &A 3 TR & — ' ‘

........ 3. Verification Report has been filed by the Joint Committee vide email dated 07.12.2023.
4. We find that in the Verification Report the Joint Committee has made some recommendations which
are yet to be complied with. .
5. Respondent no. 5 is directed to file additional reply and the Joint Committee is directed to file
additional report regarding compliance with the same within one month through E-filing portal (not
through E- mail) in the form of searchabie PDF/OCR Support PDF (not in the form of image PDF).
6. List for further consideration on 02.02.2024.
7. Since due compliance is yet to be made by respondent no. 5, till further orders to the contrary
respondent no. 5 is restrained from carrying out any further mining activity in the mining site leased out

toit.
8. The District Magistrate and the Superintendent of Police Pithoragarh are also directed to take

appropriate steps to ensure that no further mining take place in the mining site in question.
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...... 'Additional reply be filed by the respondent no. 5-Project Proponent on or before
10.11.2023 and a copy thereof be sent to the District Magistrate, Pithoragarh and concerned District
Mining Officer, Regional Officer, UKPCB who shall on receipt thereof verify the compliance by the
Project Proponent and submit report to this Tribunal on or befor 25.11.2023 by way of email at
judicial-ngt@gov.in preferably in the form of Searchable PDF/OCR supported PDF and not in the form

of Image PDF.
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